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Dpated : This the _ 17

original Application no.

Hon'ble Mr., Justice S.R. singh, Vice-Chalr
Hon'ble Mr. S.C, Chaube, Administrative M

Mrs. Catherine Franandis,

wife of Late J Frenandis,

R/0 1515 behind central Hotel,
31;&‘1! Bazar, Jhansi,

By AGQv ¢ Sri R.K. Nigam
VERSUS

1, Union of India through General Manager,
North Central Railway, Allahabad.

2. Divisional Railway Manager, North Central Railway,
Jhansi,

ee e REBPOﬂdmts

By adv ¢ sri K.P. Singh

OCRDER

Hon'ble Mr, Justice S.R. Singh, VC.

Heard srl R.K. Nigam learned councel far the applicant
and sri K.P. singihr learned counsel for the respondents and

perused the 0Oa,

2. The applicant's husbhand late J. Fernandis was working
as Travelling Ticket Ingpector (TTI) at Jnhansi under respondent
no, 2. It appears that he was served with charge memo which
ultimately resulted in an order of removal from service vide
order dated 30.8.2001 . It is alleged tiiat the applicant's
husband filed an ap eal against the order of removal which

nas not keen decided by thie competent Authority. The
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3. Having hu,x;& learned counsel £or uui
we are of the view that the applic

nt has failed tﬂ |
explain the delay in apgroaching the Tribunal agalnst

the impugned arder of removal. .The OA ls, therefore,

liable to be dismissed as time barred. It is, however,
w U3 -
made clear that,order will not prejudice the right
of the applicant 1in apmoaching the departmental authorities

by £iling a representation for payment of Provident Fund

and other dues, in case the same has not bkeen paic.to the
applicant.

In case any such representation is filed
the Competent Authority shall look into the same and decide

the same by a reasoned and gpeakinyg order within a period

of four montiis from the date of filing of regresentation
alongwith copy of this order.

4.

The OA is dismigsed subject to above direction with
no order as to costs.
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